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CENTRAL ADMINISTRATIVE TR BUNAL T
JODHPURBENCH ~ 7

0 A. NO, 238, 230 and 240 of 2007
JODHPUR THIS THE 19TH DAY OF SEPTEMBER, 2007.

CORAM: ‘
Han'ble Mr. Kuldip Singh, Vice Chairman, .
Hon'ble Mr. Taresem Lal, Administrative Member

Shankar Lal S/o Shri Moda Ram aged about 33 years, Ex. Parcel Porter,
North Western Railway, Sri Sudsar, Bikaner Divisioh; Bikaner, Rfo VPO
Sudsar, District Bikaner. .
e Applicant of OA No. 238/2006.
Jakir Hussain Sfo Shri Ali Mohammed aged about 35 years, Ex. Parcel
Porter, North Western Railway, Bikaner Division, R/o Fad Bazar,Bikaner.

..... Applicant of OA No. 239/2006.
Eirbal Ram S/o Shri Pitha Ram aged about 37 years, Ex. Parcel Porter,
North Western Railway, Shri Dungargarh Division, Bikaner Division R/o
Ward No. 13, Post Office Shri Dungargarh Disfrict-Bikaner.v :
[ Applicant of OA No. 240/2006."
Mr. Y.K.Sharma, Advocate, present for the applicants,
versus

Union of India through the General Manager,
North Western Railway, Jaipur.

Divisional Personnel Officer, North Western Railway,
Bikaner. ' ‘

CRDER{ORAL)
BY THE COURT

In all the three Applications, whlch have been moved under Sec.
19 of the Admtmstratlve Tnbunals Act, 1985 are based on the identical
facts, cause of action and the- reltef(s), therefore, ‘they are being
disposed of by thisi common order. Thejapplicantsl' héve claimed the

fellowing relief @ -



fade 1o

;{ e
' < p
:ﬁ 1?7_\ oS /\3:«.\

/\“ K\Q A \
[ s t_.?
1@

G
(\’ ey,g‘“\\'\\blla{;‘:\\ l‘" N

| “That‘}this'r'il'-loh'hlé: Tribunal h{ay kindly be pleased to direct to

‘ the respondents{ that snmllar beneﬁts ‘may be- extended to the

| A appllcants %and dtrectlon belng glven l:o the authorized
}fconcerned Ito scrutlmse all the records of the applicant and
_."Eappomt on the post of Parcel Porters wnth all consequentxal
4benef|ts in the verdicts of judgment delavered by Principal Bench

. of thls Trlbunal in OA No. 199 of 2003 decnded on 237 Jan,

2004 w -

Appllcants were appomted as Parcel Porter and completed more
than 120 days contlnuous service on the same job" wnthout any break and
have_ attamed temporary status by operation of law, as is stated in the
pleadlngs. It |s averred in the OAs that respondents terminated -thelr
services without ass:gnlng any reason. desplte the fact that their juniors
who were appomted later are Stl" workmg It has been argued that in
1999_some posis of Parcel Ports had been created for considering
regularizing such perso‘ns working under different Divisions. The
respondent No. 2 issued a seniority list wherein applicants were not
inclu:ded; 5

~

3. ~ The learned counsel claims: that keeplng in view the judgment of
Hon'ble Supreme Court in A. I Rallway Parcel & Goods Porters Union
Vs. Umon of Indla and Ors. reporbed in 2003 (6) SCALE 774 and the
order passed by the Prmclpal Bench m OA No. 189 of 2004 Ramavtar
and Others Vs. UOI & Another, the present 0. As be also disposed oF

In thls view of the matter, we are lnclmed to dlspose of these appllcatlons




W

by directing the respondents to dispose of the representation of
applicants on the same lines by doing the same exercise in the case of
the applicants herein and to carry out the required inquiry and verification

as ordered by_‘-the Hon'ble Supreme Court as per law. Ordered

agcord

ingly. If any grievance survives thereafter, the applicants would be
rty to approach this Tribunal.
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{ TARSEM LAL Y : [ Kuldip Singh }
MEMBER[J] . Vice Chairman
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